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T Juaioe of PRl Coud of Jammu Kathinie, N Gt Ml has swritten

e Nigh Unton Minister of State weeking establishiment of an
Admiaeaiie Tidunal with muliiple Benehes having permanent seats both at
T & wll as Srinagar

WA showing hor deep concern regarding lack of required number of
Fanshay with parmanent saats i Jammu and Kashmir, Chiel Justice has apprised

T Wimier that With e antforvement of J&K Reorganization Act, 2019 notified

wde SO \\‘ E) dawed 9 U August 2019 and issuance of notification dated 29"
of Apml 232\ beanng Na g\‘\. some 31,041 pending service matters have to be
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TInsRTRd Doth the wings of the High Court of Jammu and Kashmir to the
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Admmsmame  Tnbunals
"

and n absence of any infrastructure or Registry for
onrEnomzismg  the functoning of the Tribunal in J&K and only a single circuit
bench of the Chandigsrh Benc

&igath Bench of the Tribunal would be hoplelessly insufficient

10 rowads eThcacions dispensation to the disputants in service matters in the UT of

In Tz Jzner. the Chlef Justice has brought to the knowledge of the Minister
he Imz = pendancy of the service matters before either the Jammu or the

Srimarar Wing of the Hish

the High Court of J&K is more than the pendency before the
Prmepal Bench at Dellu and way more than that before the Administrative
Trionmzlis zn Allahebzd, Chennal, Hyderabad, Kolkata, Jabalpur amongst others:
zvzn for the States having e:-:zremely low pendency, separate Tribunals have been

Tyen the arez of Union Territories of J&K and Ladakh is more than the arca
of wther UTs of the country and is equivalent, if not greater than, to other states.

Tae numver of Government employees in UT of J&K is also more than some of
e larger sizves znd pence in absence of an Administrative Tribunal with multiple
Deaches meving permanent seats both at Jammu o as owell as Srinagar, the
if‘.@:‘xtﬁf:)ﬁ'{ﬂ fight of access 1w Justice as also the legitimate expectation of
i lcacious zod expeditious remedies for dispute would be adversely impacted.
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